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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.ERNAKULAM BENCH

0. A No._523 | 1993 .
DATE -OF DECISION 19.4.93 '
Ve Po Narayanan Nair Apmmmngﬂ/
M;‘- MeR. Rajendran Nair Advocate for the Applicant(,s')/
Versus

Sub Divisionallngpector (Postal )qespondent @,/
Vaikom Sub Division,vVaikom

Mr. Joy Georg_e' ACESC —Advocate for the Respondent(g{

CORAM :

The Hon'ble Mr.N. DHARMADAN JUDICIAL MEMBER

The Hon'ble Mr.Re RANGARAJAN ADMINISTK\TIVE MEMBER

Whether Reporters of local papers may be allowed to see the Judgement? xl *
To be referred to the Reporter or not?

Whether theii Lordships wish to see the fair copy of the Judgement ? *®

To be circulated to all Benches of, the Tribunal ? a3

pON2

- JUDGEMENT

MR o N;‘ PHARMADAN JUDICIAL MENBER

MeF. DYe NOe 3959/93 was taken up on mention. This
'M.P. haé been filed for a direction to‘reSpondent to give
weightage to the past service of applicant in the regular
selection. At the time when O.A. was taken on 2243.93 wefhats
already passed I.Re. di.recti.ng respondent te consider the
applicant also in theregular selection for the post of EDDA,
Kallar South P.0O. Hence, on agreement wé have decided to
dispose 6f the O.A. itself which has been _filedm_‘;;limite;d
prayer for a declaration that the appliéant_ is entitled to be

considered for selection for regular appointment as EDIA,

Rallara Seuth P.0. after giving due weightage te his past

A

OB sexvice.



2."_‘Acccrd;ng”t9 applicant he is working as EDDA,Kallara
'éeuth é,o. §rovi§iopally Weeofeo 5.1.53 and hg is,gven :
ﬁow_é@nt;nuing ip that post. It is for the respondent to
decide whether the applicant'S-servica is alse to be
given weightaga in view of Q.A. 2&/90.625/91 625/91 etc.
3¢ After hearink“ﬁounSel on beth sides, we are of the
view that the application can be disp@sed of with
directien te the respondent that applicant may alse be
considered in the regular selection giving due weightage
t@ his past service if heis eligible for the same. It

is fpr;her made clear that the.applicansmay be allowed
to contiéue in the present post till a regulari;-selectibn
aﬁd'a?p@intmént 1s made by the réspondént:

(R. RANGARAJAN) ! , JU.JICIAL MEMBER

ADMINISTRATIVE MEMBER
G2 - 194493



